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Hon'ble National Green Tribunal (Central Zone) Bench, Bhopal O.
A. No. 70/2024 vide orders dated 03.04.2024 in matter of (Chhitar

Chhawa vs State of M.P. and others).

Hon'ble National Green Tribunal (Central Zone) Bench, Bhopal in O.A. No.
70/2024 in matter of (Chhitar Chhawa vs State of M.P. and others) vide order dated
03.04.2024 has been directed as follows -

“5. We deem it just and proper to call a report on the matter in issue, in present
application, from a Joint Committee consisting of:

(i) One Representative from the Collector, Dewas(M.P.)

(if) One Representative from the Member Secretary, State pollution Control Board(M.P.).”

“6. The Committee is directed to submit the factual and action taken report within six
weeks. The State PCB will be the nodal agency for coordination and logistic support. ”

In compliance to above order dated 03.04.2024 the committee, Sub Divisional
Officer (Revenue) Khategaon representative of the Collector Dewas and Regional
Officer, M. P. Pollution Control Board Ujjain, representative of the Member
Secretary, State Pollution Control Board have visited the Stone Crusher located at
Village Kanwalsa, Tehsil Khategaon, and Stone Quarry located at Village Amoda,
Tehsil - Kannod, District Dewas on dated 18.06.2024 to assess the actual facts of
the issue raised of illegal mining of stones with the help of dynamite for which no
legal permission has been sought from the government/Administration Department or
any other department, causing great loss to the crops and injury to the persons
passing nearby the unit, in village Kanwalsa, Tehsil Khategaon, District Dewas
(M.P.). During the visit Panchnama and petitioner’s statement have been recorded

which is enclosed as Annexure-01.



Factual status of Mine (M/s Maa Rewa Stone Crusher) :-

» The mine which is mentioned in the above O.A. No. 70/2024 is actually
located at Khasra No. 157/1 at Village - Amoda, Tahsil - Kannod, Dist Dewas
with name M/s Maa Rewa Stone Crusher and occupier Shri Prem Naratyan Jat
has obtained Mining lease deed (Annexure-02)for 10 years (08.11.2021 to
07.11.2031) on 1.40 hectare area from Mining Department Dewas for stone
quarry (Opencast manual/semi mechanized method), no objection certificate
dated 15.03.2019 for mining activity at khasra no.157/1 on approved mine area
from Gram Panchayat Surani (Annexure-03), Environment clearance from
State Environment Impact Assessment Authority (SEIAA) (Annexure-04),
approved Mining plan from competent authority (Annexure-05), Consent to
Establish and Consent to Operate for mining of stone with capacity 20,000
cum/year from the M. P. Pollution Control Board. (Annexure-06)

» There is no national Park/sanctuary/biodiversity area within 10 Km radius, no
human settlement /water body within 500 meter from mining site and no forest
area within 250 meter from mine site.

» The mine area is about 3 kilometer away from crusher site and the petitioner
farm land.

> Since the rock formation is fairly hard, blasting is carried out for breaking the
rock by using explosives "Solar prime Gold(1369)". Blasting is carried out by
a licensee contractor.(Annexure-07)

» The mine area found covered by two sides with wire fence.



Action taken:-
As per the observations made by the committee during the visit Regional
Office M. P. Pollution Control Board, Ujjain has issued Show Cause Notice
vide letter no. 807 Dt. 19/06/2024 to the M/s Maa Rewa Stone Crusher (mine)
under section 21 of Air (Prevention & Control of Pollution) Act 1981 for
violation of consent conditions (Annexure-08).

Factual status of Crusher (M/s Maa Rewa Stone Crusher) :-

> The stone crusher is located at Khasra No. 138/3 on 1.6 hectare land area at
Village - Kanwalsa, Tahsil - khategaon, Dist Dewas with name M/s Maa Rewa
Stone Crusher and occupier Shri Prem Naratyan Jat has obtained no objection
certificate dated 18/11/2021 w.r.t. gram sabha thahrav prastav to establish
crusher at khasra no. 138/3 on 1.6 hectare land area at village Kanwlasa,
Khategaon (Annexure-09), Consent to Establish and Consent to Operate for
stone crushing with capacity 20,000 cum/year from the M. P. Pollution Control
Board. (Annexure-10)

» There is no human settlement /water body within 500 meter from crushing site
and the stones are transported from above aforesaid mine which is located at
Khasra No. 157/1 at Village - Amoda, Tahsil - Kannod, Dist Dewas. The
distance between these two sites (mine and crusher) is about 3 kilometers.

» The crusher found non operational on the day of committee visit. Vibratory
screen was found covered with Gl sheets, Water sprinklers have been provided
at crusher and conveyor belts.

> As submitted by the petitioner Mr Chhitar Chhawa (Annexure-01), earlier
wind breaking wall had been provided but got damaged due to strong winds
and not found at place during the visit.



> There is a display board provided by the crusher owner which contain name of

the firm, khasra number and details of crusher.

Action taken:-

As per the observations made by the committee during the visit Regional
Office M. P. Pollution Control Board, Ujjain has issued Show Cause Notice
vide letter no. 808 Dt. 19/06/2024 to the M/s Maa Rewa Stone Crusher
(Crusher Unit) under section 21 of Air (Prevention & Control of Pollution) Act
1981 for violation of consent conditions (Annexure-11).

Compliance by M/s Maa Rewa Stone Crusher (Mine and Crusher

The occupier of M/s Maa Rewa Stone Crusher (Mine and Crusher unit) has

following compliance against show cause notice issued by Regional Office M. P.

Pollution Control Board, Ujjain : -

>
>
>
>
>

>

The occupier of crusher has upgraded wire fence around mine area.

Wind breaking wall with concrete base has been re-installed.

Plantation has been done by the occupier within crusher premises.

Two extra water tanks of 1000 liters have been provided for water sprinklers at

conveyor belts to suppress fugitive emission within premises.

The occupier has provided copy of royalty generated through e-khanij portal

(Annexure-12).

During the verification of compliance on Dt. 05/07/2024, petitioner Mr Chhitar
Chhawa was also present and satisfied with the compliance done by the
occupier of M/s Maa Rewa Stone Crusher and copy of his statement is also
attached as Annexure-13.



» The occupier of the M/s Maa Rewa Stone Crusher has been strictly
instructed to comply all the cundilions given in cnvironmental clearance
(EC) by the State Environment Impact Assessment Authority (SEIAA) and

l.‘l - . .
consent condition given in consent orders by the'Madhya Pradesh Pollution

Control Board.
W 24
/5/‘7/"’/
[Priya Chandrawat] [H. K. Tiwari
Sub Divisional Officer (Revenue) Regional Officer,
Tehsil- Khategaon, Dewas M., P. Polllution Control Board, Ujjain



Photographs of Committee Visit
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Photographs of Compliance done by the occupier M/s Maa Rewa

Stone Crusher
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Photographs of Compliance done by the occupier M/s Maa Rewa
Stone Crusher
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Photographs of Compliance done by the occupier M/s Maa Rewa

Stone Crusher
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- - ‘P.
State Environment Impact Assessment Authority |Mdia)
(Ministry of Environment, Forost and Climate Change, Government of In
. H n
Environmental Planning & Coordination 0;\9’3:"263:;}(
isar E-5,Are
Paryavaran Parisar, E 85 462016
visit us hitp://www.mpseiaa.nic.in
Email : mpseiaa@gmail.com
Tel.: 0755 - 2466970, 2466859
' Fax:0755-2462136

. No: 385y  ISEA Ko
Date : /7/09&

To,

M/s Mas Rewa Stone Crysher

Partner Shri Prem Narayan Jal

S/o Shri Radhey Shayam Jat

Village - Nimasa, Tehsil - Satwas, Dist. Dewas, MP

Sub: Case No 7566/2020 Prior Environment Clearance for Slone Quarry (Opencast manual / semi
mechanized method) in an area of 1.40 ha. for production capacity of 20000 cum / year at
Khasra No. 157/1 at Village - Amoda, Tehsil - Kannod, Dist. Dewas (MP) by M/s Maa Rewa
Stone Crusher, Partner Shri Prem Narayan Jat, S/o Shri Radhey Shayam Jat Village - Nimasa,
Tehsil - Satwas, Dist. Dewas, MP.

This has reference to your letter received in SEIAA office on 05.09.2020 and subsequent letters

seeking Prior Environmental Clearance for the above project under the EIA Notification, 2006. The

proposal has been appraised as per prescribed procedure in the light of provisions under the EIA

*ﬂiﬁcatmn. 2006 on the basis of the mandatory documents enclosed with the application viz., the
wirr = | & I, Appendix-1, DSR, Mining Plan & EMP, the additional clarifications furnished in

response lo the observations of the State Expert Appraisal Committee (SEAC) and State
Environment Impact Assessment Authority (SEIAA) constituted by the competent Authority.

Il. There is no National Park/ Sanctuary/Biodiversity area within 10 Km radius, There is no human
setflementwater body within 500 m. from mining site. There is no forest boundary within 250 m.

from mine site.
The project has been considered in accordance with the provisions of the EIA notification issued .
by the Ministry of Environment & Forests vide S.0. 1533 (E), dated 14™ September 2006,

iIl. Based on the information submitted, as at Para (Il) above and others the Stale Level Environment

Impact Assessment Authority (SEIAA) considered the case :\ its 641™ SEIAA meeting dated
03.10.2020 and decided to accept the recommendations of 460" SEAC meeting dtd. 24.09.2020.

Hence, Prior Environmental Clearance is granted for Stone Quarry (Opencast manual ! semi
mechanized method) in an area of 1.40 ha. for production capacity of 20000 cum / year at
Khasra No. 157/1 at Village - Amoda, Tehsll - Kannod, Dist. Dewas (M.P.) for the lease period
M/s Maa Rewa Stone Crusher, Partner Shri Prem Narayan Jat, S/o Shri Radhey Shayam Jat
Village - Nimasa, Tehsil - Satwas, Dist. Dewas, MP, subject to the following specific conditions
as recommended by SEIAA & SEAC and subsequent Standard Conditions,

Case no 756072020 Taols
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maintonance . . dust suppression, construction of pproach road and
d"umvmg"'mdﬁmnnwmmﬂm.mma;mpm

8 :c;uy:lsouuwmdmuommdulo.m,mpqauw,um,m.m.m
a nhr(aKtoha by PP. ot Barwal (khasra No.1 ). Sirsodiva (Khasra No.88/1/2 ), Amoda (Khasra
59). Surani (Khsra No.35872 ), Kanog (Khasra No.61/min-9 ) in three years under plantation

m.”mmmowu. the o
out plantation progra pon . nlify chunk of land in the area from rovenue record carry

menmmmmhpwmm_gm- Sirsodiya, Amoda, S " .
. DonloomomdSchoolBtﬂdhgwbomyw, il oo

w.- melnmummmo&mww-w Gram Panchayat.
10

S30/SEIAA2019 dated 30.05.2019 issued by MPSEIAA,

1. A budgetary provision for Environmental management Plan of Rs. 11.43 Lakh as capital and Rs, 2.7
Lakh/year has proposed.

12 mmmwmammMMWmewm,bm

1 rmmmammmwuwnhmammmumwmwmh
avold fugitive emissions. Tmmdummmmwmmmmghwmmm
permissions from the competent authority.

15. Mineral evacuation road shail be made pucca (WBM/black (op) by PP.

16. Wmumummmmmmwmwwm&mmmbh
Installed as per the recommendation of MPPCB.

Case ro 19872020
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17. Crusher With intyy

APCD & walor nprink
oad and s00 m

ybarrlor zone of tho lense, minoral svacuation r08d and

Simultanoously used for the plantation within the leass area

and no OBR/dump shal bo stacked outside the loaso aren, PP would maintoin the plants for five years

ing casualty roplacemeont, pp should gigg Maintain @ log book conloining annual detalls of \ree

Plantation and causality foplacoment ond lo lake 8dequate precautions so as nol lo couse any damage 1o
the flora and fauna during

Mining Operationg,
18, Appropriate activities shall b lake

E Workers shall be carryout and all the workers shd:: be oroviood
- Equmnls and TO“G'S (s uch as Rest Shellers f ighting

male) shall also be provided for all the mine workers and

29 lﬂhhg#cauo(TompomyPomR(TP).thOWWNEC"WNWWNONMaTPNPP
ensur ution of closure plan.

. ::t n: e the .x:»odum is > 50,000 cum/year, PP shall dtml ::nm‘. m”bmm various

 mining ivities proposed in EMP & CER along with budge Six monthyy

m;.:‘;n.:’w mpf:. uplo.l:.ec:: this m;mo along with MoEF&CC & SEIAA. MP wih relevan)

Mwuofw.mmm--mwm-“wmm-mm

umpommn&haulroodoh.PPuthMthMWbth
l..roguluupdaﬂon. '

queries maxim mmlmmozmmbmmmmg

" :n:.p::w,. ..;.,":M. in M?e:rc':::mga No. L-11011/47/201 1-1A.1(M) dated 24/08/2013

Cotenn Yeruuoo . .
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winn vl
R The mining lease hoktern ahall Ao conning 1KY operntion, undnrakn s grnnaing the mining
BAy Oher A whi iy may hinve bhoan

Ittt oo 0 thale mining wetivilion sl tastoen tha l':v:l ’V; "‘
ONINRIIRNY WHICH I B o oty of foddon, fora oI o Motaine, A sopmeste Ludgaet i FIA ,|;/I}m
SHhall vamtaled ho (e RPN mntennnon of WINEIng bandd nn ot W Intost £ 2 1A dtned 16/ »
A The et proponent shall oo 1y IGRtoN meanng provitad i Mol LG8 Ot Vit siviim n;
EAIOLASTANNIA 1 (M) it 2000 Ootobr 2014, e DAL W B 0 YRR
At 1 the mining Projecta Whotaly Habltations vilingan nre the part of ming lease s
Hadaatons and villagos are suounded

Y the ming lone aron’
Standand Conditions

Y Conteodiodt Blasting tochniquon, na nd whon f0quired, shall ba coriad out In the day lime onky
2 Miang will be camied out o por the ap

Mining Plnn. In cosn of any violation of Mining Plan the
Enmviconmental Clearanco givon by SEIAA wi 8l0nd concoliog
X Effoctive saleguard me

asuros, such as rogulnr wa
air pallution and havi

lor sprinkling shall bo carrlad out In critical armas prone
s "9 high lovels of particy

late mallor such ng londing and unloading point and ol transfar

hilly forrain and where some part of the hil o oiroady cut for quarrying, further hili

cutting shall not be done, In guch c0ses, deapaning tho existing operational aroo may be proferably donn

5. Precise mining area will be lointly demarcatag ot gio by officials of Mining/Rovenue department prior to
mining operations for gil Proposals undar considoration,

6. The lease holder shall obiain necessary

‘ prior pormission of tho compotont authorition for dravral of requiste
Quantity of waler (surface water and groundwaler), If required for the project.
1. Parking of vehicles should not be made

8. Measures for prevention and control of soil erosion and Management of silt shall be undertaken.
10. Trenches / garland drains shall be constructed at foot of dumps 10 arrest silt from being carried 1o water
bodies.

12. Top soll / solid waste shall be
utiized for backfilling (wherever
13. Plantation programme shall be

smupmmmmwm«ummmu
appﬂabh)bnoclm-ndnhamubnolnhocmm.

N.TumummnﬂmmsmlbommmabmuMammmnmm
“Mdulhcmottmempodumlhuoumolmmw.

1S.P'q.upwm.nwmlmmbummmwhhm
Workers,

n.mmhmm.muummmnmmmmmmu
Wmnmommmwononmmmmm.
.

facilities for first-aid shall be provided at site.
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20 coneealing fectunl date of subminsion of falno/labiicatnd dotn and failure 1o comply wAth any of the

fonditions mentioned above may result In withdrawal action under
~ provisions of Environment (Protection) Aet, 1000 0f s dloaranen ond stiract e

2\ Any appeal against this prior enviconmental clearance shall fie
b wilh the Green Tribunal, if necessary, within
a perod of 30 days as proncribed under Section 16 of the National Groen Trbunal Azt, 2010

+

f
| (T.M

.‘o‘ ol
2859 . Member Secretary
g:. No ! SEIAA2020 Dated: |/ 9+/)0+ Ao
yto-
| l'mwtp'cﬂ Secretary, Department of Environment, Govarnment of Madhya Pradesh, Mantralaya,
opa '

. Secretary, SEAC, Research and Development Wing Madhya Pradesh Pollution Control Board,
Paryavaran Parisar, E-5, Arera Colony Bhopal-4620 16

i Member Secretary, Madhya Pradesh Pollution Control Board, Paryavaran Parisar, E-5, Arera
Colony, Bhopal-462016

‘ollector, District Dewas (M. P)
Divisional Forest Officer, District Dewas (M, P.)

LA Division. Monitoring Cell, MoEF& CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New
Delhi- 110 003,

Director (8), Regional office of the MOEF, Western Region, Kendriya Paryavaran Bhawan, Link
Road No. 3 Ravi Shankar Nagar, Bhopal-462016,

, Director, Geology & Mining, Madhya Pradesh, 29-A, Khanij Bhawan, Arera Hills, Bhopal -
462002.

District Mining Ofticer, District Dewas (M. P.).

\DEQ, SEIAA, for update on website, :

Guard file,
(Or. Sm

O'LL Officer-in-Charge
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
FOR

AMODA STONE (GITTI) QUARRY

:  AMODA
Tehsil :  KANNOD
District :  DEWAS
State :  MADHYA PRADESH
Area :  1.40 HECTARES
Proposed Production @ 20000 CUM TaNUM™ e ¥ =
Plan Period . GYEARS 5 .S._..c.’..../m.m/q. 5./ko1
Details of Area , ;\\d%\u‘lo.
Type of land :  PVT. LAND
Survey No. : 157/ =
PREPARED UNDER RULE 42
OF ; é-i : éh,_u&r',.:» g~
MP MINOR MINERALS RULES 1996 o g
o, v o iR 9. %,
(\7,@ O FOR i et g2
&)’ Wis Maa Rewa Stone Crusher,
~ Partner: Shri Prem Narayan,
(ogt_o Sl/o Shri Radheshyam Jat,
o Q R/o- Village Nimasa, Tehsil Satwas,

Q District- Dewas (M.P.)

?.
PREPARED BY
Amit Saxena, RQP

Registration No. RQP/DGMMP/32/2013
12, Vinayak Nagar, Bohra Ganeshji, Udaipur
Mobile No. 098291-61803

YEAR 2020

AMIT FAXENA
RQP/DGMMP/32/201 2

g Investment Details) Uploaded in XGN on 12/03/2022 17:57:32 fr :
i tD 57: om IP No: 49.35.130.
er (Mining) accepts the LEGAL responsibility o

urnished information is CORRECT & ACCURATE.
1
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MINING PLAN & PROGRESSIVE MINE CLOSUER PLAN OF /
STONE (GITTI) QUARRY
CHAPTER 1

INTRODUCTION:

1.1 The Rule Under which the Mining Plan & Progressive Closure Plan
has been prepared:
The Mining Plan & Progressive Mine Closure Plan has been prepared under
rule 42 of Madhya Pradesh Miner mineral rules, 1996.
The Mining Plan & Progressive Mine Closure Plan for Amoda ‘Stone (Gitti)
Quarry Stone over an area of 1,40 Hectares Survey No, 157/1 near Village-
Amoda, Tehsil :- Kannod, District- Dewns is being submitted by
Applicant.- M/s Maa Rewa Stone Crusher, Partner: Shri Prem Narayan S/o
Shri Radheshyam Jat, R/o Villuge Nimasa, Tehsil Satwas, District — Dewas

-

MPQrGIT !
APPROVED

1.2 Information regarding sanction of Mining lease /Letter of Intent:

T YU U 9 ¥ U 9 U 9 Ve e T VvV W w v'?-“:,—~y—w

Mining Lease for extraction of Stone, suitable for crushing purpose has been
granted by L.O.L Granted by Under Rule 18(2) Madhva Pradesh Miner
Mineral Rules 1996. District Collector (Khanij Branch) Dwas IN-principle
over an area of 1.40 hect. Vide letter No. 570/Khanij/U.P./Fa. Na. 2020/21
Dewas Dated 25.07.2020. for submitte the apprfved Mining Plan &
Progressive Mine Closure Plan.

AMIT SAXENA
RQP/DGMMP/32/2013

-;zﬂ"__

e 2’1‘?‘?;, m% mw/nonomm

_ . . AR

‘,,.‘_‘, ol dm s aha b s

S —
> - »
- N
3 &
-

49.35.130.183. K



MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
OF

AMODA STONE UARRY ,

1.3 Accessibility:
1.3.1 Railway Station -
The nearest Railway station is Harda at a distance of about 41 Km

1.3.2 Bus Stand-
The nearest bus stand is at Kannod at distance of 10 Km

1.3.3 Air Pont-
The nearest air port is near Indore at a distance of 104 km

1.3.4 State Highway/ National Highway-

National Highway No.NH-359 a is passing at g distance of 3.60 km
1.3.5 District Head Quarter - Dewas at a distance of 87 km
1.3.6 Tehsil - Kannod at a distance of 10.00 km

1.3.7 Residential Area - '
The nearest village is Amoda at distance of 1.00 km A Pp '
Roy,

1.3.8 Sensitive Structure — '(:D
&
There is no sensitive structure within a distance of 10.0 km.

139 Accesstothe main Road -
The mine site is connected to Kannod to Ramnagar Road by 3.60 km long

| road, of which half portion is Kachha.
1.3.10The water level in this area is 40m, Below ground level




MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
oF

AMODA STONE !Glml SUARRY

2. LOCATION OF THE QUARRY & LANDUSE PATTERN OF THE

LEAES HOLD:
2.1 Location of the Quarry:
2.1.1 Village —Amoda

rJ

1.2 Tehsil = Kannod

L

1.3 District — Dewas

hJ

1.4 Type of Land - Pv1. Land
2.2. Toposheet No.:- 55B/ 14

Coordinates of the lease boundary Pillars:

| | Pillars | Latitude (ﬁ) Longiﬁd?ﬁi)

. [ - 22736°05.77" 76°48°48.86"

| = B 22"36'06.037 | 76°48'51.79"

, | C 236’0020 76“48-’57 00"

) = D 2236'00.26" s E

'. === L) -

":

J

! AMIT
. nqp/ocnuplszlzoxa4p }Q
| /\, G

LQO

mwmmm . No. RQP/DGMMP/32/2013
32, Ninayni W Bohra Ganeshyi, (Rajasthan) Mobile: oo)uox 61402

ed in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
EGAL responsibility

CT & ACCURATE.
4
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
OF

AMODA STONE (G RRY

3. OTHER INFORMATION RELATED TO THE QUARRY:

3.1 Environmental Status of District
3.1.1 Social Structure : Rural
3.1.2 Economic Condition:  Agriculture farmer

3.1.3 Fauna: Merops ortentalts (Little Green Bee-eater), Endynamys scolopacea (Asian
koel), Francolinux pondicerianus (Grey Francolin), Vanellus indicus (Red-wattled
Lapwing), Carvus splendens (House crow), Strepropelia decaocto (Evrasian Collared-
Dave), Funambulus permanti (Indian Palin squirrel), Alcedo aithis(fCommen kingfisher)
and Columba livia (Rock Pigeon) were seen in the study arca.

3.1.4 Flora: In the study area Lindenbergia muraria (Patthar-chatti), Acanthospermm

hispidum (Starburr), Lepidagatins frinervis {Pathar Phor buti), Solanuns nigrum
(Mokot), Leptdagarhis trinervis (Pathar Phor buti), Tridas procumbens (Khal-muriya)
and Calotropis procera (Aak) were reported

3.2.3 Rainfall : Average annual rainfall of the area is 1083 mm.

Temperature : Maximum is 46" C in summer and 2° € Minimum in
winter.

3.2 Description of Important Buildings/Structures, ete., lying within a

radius of 500m: '3
- - . %‘— -
3.2.1 Public places- Nil /q RpSFTTFI

3.2.2 Religious places- Nil Fooe
3,2.3 Educational institutions- Nil s
3.2.4 Hospitals- Nil -
3.2.5 Hisl'orica} Buildings- Ni.l AMIA/SAXENA
3.2.6 Residential Area- Nil RQP/DGMMP/32/2013
3.2.7 Water Structure- Nil
3.2.8 Railway Track- Nil

T Prepared by: Amit Saxena, RQP (Reg. No. RQP/DGMMP/32/2013) N

A‘m 12. Vlnlylk Nagar, Bolra Ganeshiji, Udaipur [Rajasthan) Mobile: 098291-61803

cludlng Investment Details) Uploaded in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
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OGRESSIVE MINE CLOSURE PLAN
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AMODA STONE (GITT1) QUARRY
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3.3 Description Of Available Infra Structure:
3.3.1 Water: Water: Nearest source of drinking water is form of hand
pump near QL ared
3.3.2 Electricity : Electricity facility is available near the QL.

3.3.3 Manpower : : People from the surrounding local village.

3.4 Location of forest land, etc.:

3.4.1 Distance from Forest boundary: Distance from Forest boundary:
There is no Natonal Park/wild sanctuaries/Eco-sensilive area
within 5 Km according to clearance given {rom forest department
by District forest officer.

ANNEXURE:-
3.4.2 No. of existing trees within the lease hold: There are no existing

trees within the lease hold.

v
4
"

8
85
G
=
«

Prepared by: Amit Saxena, RQP (Reg. No. RQP/DGMMP/32/2013)
Address: 12, Vinayak Nagar, Bohra Ganeshii, Udaipur (Rajasthan) Mobile: 098291-61803

Investment Details) Uploaded in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
€ sher (Mining) accepts the LEGAL responsibility

shed information is CORRECT & ACCURATE. 41
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
OF

AMODA STONE !Gl‘l"l'l! QUARRY

4. GEOLOGY:
Topography & Drainage Pattern:

The lease hold is almost having flate. The elevation of the highest point is 310m
AMSL and the elevation of the lowest point is 309 m AMSL.

The area being almost level no prominent nalla in an around the lease hold.
The rain water finally drains down to the river name Sendia at distance of about
2.5 km

4.1 Regional Geology (District):

Dewas District is 2 reflection of history of the state of Madhya Pradesh; it makes
the West boundary of the state. Dewas district 1s a repository of patural,
historical and cultural history, This distriet is known for luxuriant natural
resources with various rivers draining the district. Dewas district falls under
river basins i.e. the Mahanadi, Narbada. Hivan & thin tributaries. The primary
occupation of the majority of the population in the district is agriculture and

allied agetivities. On one side the spectrum of its floristic socio-cultural diversity

and ethnic history of tribal.

AL

' 4.1.1 Regional Geological Set Up:- ’O,Q

{ Dewas Distict is a reflection of proud history of the state of Madhya Pradcsh. s O

! Dewas 18 southern part of the state Madhyva Pradesh. Dewas district is a
k repository of natural, historical and cultural history. The district has numerous

small rivers and nallas and is marked by perennia) rivers on side the spectrum of

its floristic socio-cultural diversity and ethnic hfftory, The lease comes under

Deccan trap plateau. AMIT JAXENA
RQP/DGMMP/32/2013

Prepared by: Amit Saxena, RQP (Reg, No. RQP/DGMMP/32/2013
mu Vinayak Nagar, Bolra Ganeshji, Udalpur (Rajasthan) Mobile: 09’8291 61803

on is CORRECT & ACCURATE.
7

42



.S Lo

mmcmum?:vxmmm

mommm!mggm < ST =L -

4.1.2  Local Geological Set Up:-

The Basalt found in the proposed lease area. It is a dark grey to black in colour.
fine grained hard. Joint is the main structural feature of this depesit. Most of the
rock broken by relatively smooth fracture known as joint. The waste is in the

form of weathered basalt and murum the litho-sequence of the area as:
Weathered formation as murram: 0.00 — 1.50 m. or say average 1.50 m.
41.3 Litholegy :
Murram 0.0 - 1.50 m or say average 1.50 m

Basalt (Crusher stone): 1.50 to 28.50 m. (continued exposed thickness in

neirby quarry and wells),

The praperties of basalts are as under-

Colour g Grayish £
Vo
Texture : Fine grained grade () lé‘ >
Hardness ¢ 56 (J
Lusture - Dull
AMITBAXENA
RQP/DGMMP/32/2013

4.2.1 Minerals Available: Basalt (crusher stone) 1.50 to 28.50 m.

e —— Prepared by- Amit Saxena, RQP (Reg No. RQP/DGMMP/32/2013)

e S e ——

s) Uploaded in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
cepts the LEGAL responsibility

and undertakes that the furnished information is CORRECT & ACCURATE.

8
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4.2.2 Genesis of Mineral(s): 1gncous rock comprises plagioclase and pyroxene
mineral,

4.2.3 Topsoil: negligible.

424 Overburden; Waste in the form of weathered Basat and murrum.

425 Mineral Reserves, Quality & Use:

Basalt (suitable for road material after getting crushed).

4.3 Brief detail of the geological report prepared by the departmental
officer:

TOPOGRAPHY AND GEOLOGY: Undersigned along with above mentioned
persons visited the applied arca on 30,06.2019, applicant of the concerned area
has indentified and shown the applied area in the field. The geological survey of
the applied ar¢a has been done on the basis of visual observations by

undersigned. Applied area is cultivated private plain land.

MINERAL AVAILABILITY/QUALITY: - The hard and compact rocks
available below about 1.5 meter thick weathered basalt and biack soil, as seen in

the dug well in the close vicinity of the applied area.

QUALITY OF MINERAL: Dark grey color, hard & eompact bas ¢ s
found in the applied area, suitable for making Gitty. 'q

A= 2
R0
AMIT

: TIM ~ : ROP/DGM ‘
5. ESTIMATION OF MINERAL RESERVES: MP/32/2013

~ Prepared by Amit Saxena, RQF (Reg. No. RQP/DGMMP/32/2013)
Mhﬂr Bohra Gan -m'u?upw (Rajasthan) | lol‘i‘u 098291-61803

R

5N ¢ F; /2022 17:57:32 from IP No: 49.35.130.183.
il

.
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
: oF
, AMODA STONE (GITTI) QUARRY
3:1.1 The Method of Estimation of Reserves:
3.1.2 Method of reserves:

The reserves are calculated with Plan area method for below mentioned category
where this system having the geological assessment, feasible assessment and
economic validity, While calculating the reserves following factor has been

considered.
SOIL RESERVE FOR BLACK SOIL
szegory Plan Depth in | Volume in |
| area m. - Cum
(310 - 308.50) [14000.00 1.50 | 21000.00
| Total | 21000.00 o
- ﬁpp}(? o
GEOLOGICAL RESERVE FOR STONE D
Category Pian Depth in [Volume in J Stone 90% Waste
area m. Cum | Cum 10% cum

! -
14000.00 | 23,50 | 329000,00 | 296100.00 | 32900.00

Proved
.‘ '(»308;50 - 285)

.....
'

Probable (1400000 | 500 | 7000000 | 6300000 | 700000
(285 - 260)

YT

Total | 399000.00 | 359100.00 | 39900.00

J TOTAL GEOLOGICAL RESERVE = 399000.00 CUM

5.2.1 Minerals B

M%m. mr/nmﬁ:' ,. "




5.2.2
52.3

- "*‘
MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
OF

AMODA STOKE UARRY

Area under statutory harriers = 3600 m’
Mineral blocked under the bartier =3600 m’ X 28.50 m = 102600.00 m*
Mineral Blocked under Benches: 12000.00 m®
Minable reserves: Total Geology Reserve — Reserve Blocked Under
Statuory Barrier — Reserved Blocked Under in Benches

39900000 ~ 102600.00 — 12000.00 = 28440000 nv’

T/BAXENA
RQP:}}AD‘ k '_::132/2013

Prepared by: Amit Saxens, RQP (Reg. No. RQP/DGMMP/32/2013)
Address: 12, Vinayak Nagar, Bobra Ganeshjl, Udaipur (Rajasthan) Mobile: 098291-61803

cluding Investment Details) Uploaded in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
tone Crusher (Mining) accepts the LEGAL responsibility
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CT & ACCURATE.

the LEGAL responsibility

|8

( tment Details) Uploaded in XGN on 12/03/2022 17:57:32 from 1P No: 49.35.130.183.
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN

OF

—— AMODA STONE (GI'ITII SUARRY

6. METHOD OF MINING:
6.1 Method of mining and extent of mechanization:

It is proposed 1o carrying out mining operation by mechanized opencast
method with the help of Hydraulic Excavator, dumpers, etc. In order to
meet the annual production is 20000 m® on and average about 67 m’ of
mineral will have to produce daily, taking 300 working days in a year,

This daily target will be easily achieved by deploying 2 hydraulic
excavator come front and loader of 0.9m’ capacity. The blasted material
will be transported to the crushing unit situated outside the lease

boundary. Thus, two dumpers each of 15 tonnes capacily will serve the

purpose.
After crushing the stone. the aggregate is temporally stacked at the

crushing unit, It is supply to the consumers by truck/tippers/ddumpers as

per requirement, Mﬁ
VED

DETAILS OF MANPOWER ?P\O
AP PROPOSED
Supervisory staff
Excavator operator
Time keeper/Store Keeper cum
first aider
Mali/watchman/pump operator |
Labour
Skilled
Semi Skilled
| Unskilled
Total manpower
‘Working days ==

== w Amit Saxena, RQP (Reg. No. RQP/DGMMP/33/2013)
5 12, br ‘ mmmummm;m) whbile: 098291-61803

- 0o

AMITSAXENA
aqp/osvmwazlzou
lGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
responsibility -
C BN, e —— ] L p—

w >
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
OF

 —— AMODA STONE scrm! QUARRY

List of mining machinery:

S. No Ty_pc i ) Cnpaciily T 3 xA-(-){lantit;_
. |Aw 210CKM l
COMPressors
2. | Jack hammer Capable of drilling|1 *
| 32mm dia hole
3.7Hydraulic BB 2
excavator
’j l)umi)cf 7 =

5. |Water tanker | S000m’

t }with sprinkl_LLJ ST
| APPROVED

6.2 Details of Blasting, if any,
Since the rack formation is fairly hard, blasting will be done for breaking

i the rock. It is proposed to drill 32 mm diameter blast holes to a depth of
about 3.0m blasting will be done by using ANFO. Special gelatine, 90%
l; streneth will be used as booster, Non-cléciric delay detonators commontly

know RAYDET will be used for initiating blasting because it is supenor
to electric detonators in many respect This type of blasting causes

minimal noise and vibrations.

AMIT JAXENA
ROP/DGMMD/ZY 30 >

— —

e Propht Saxens, RQP (Reg, No, RQP/DGMMP /32/2013)
' mum:w;dnm Udaipor (Rajasthan) Moblle: 098291-61803

tD tai s) Uploaded in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
i epts the LEGAL responsibility

T & ACCURATE.
14
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
OF

T AMODA STONE (GITTI) QUARRY

Detail of Blasting Parameters
|
; 1 Depth and diamcter of Hole : 3 mdepth 32 mm din
2 Space between holes : 2 m
)
; 3 Burden ] 1sm
4 Powder factor : 5 CuM per kg of explosives,
’ 3 Rock breakage per hole : om
' Rock breakage per week for :
b 6 400 my
targeted pmduumn 10(10() CuM
J 7 Total no. of holes! week : 44
_' 8 Explosive consumption per hole 18 Ke <
] 9 Explosive consumption per week 1 g0 Ke G
' 10.A Explosive 1" Class 20% | 16 Ke APPR(D)
] 10.8 ANFO 80% | 6a0 Ke
s
. For effecting blasting, a licencesed contracior will be engaged. While
® carrying out blasting operation all the statuary provision will be take care
. out.
o 6.3 Information regarding drainage of rain water from the mining area.
.4 Thete is no prominent daring syStem near. the lease hold. Amangement

will be made for channelizing, the rain water to a settling tank in order to

arrest to flow.of silt, ete. As stated earlier. the rain water finally joins the

Sendia river situated 2 distance of 2.5 km.

RQP/DGMMP '3 2/2013

reparcd by: wwmmwmwmnm) _

03/2022 17:57: on I:49.35.130.183. B (S o JAR»
ibility T d -
o —-—
i
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN

f=n - AMODA STONE (GITT]) QUARRY

6.4 Details of mining to be carried out during five year period.
First year: (2020 -21)

In this plan period ares will be developed in one soil bench, two benches
productions of 3m height. The advancement will be in the lateral direction,

_ during this year RL will reach from 310 — 304 m. as per table given below.

— S s ity

ROM, Black
Year Bench Level Bench dimersions Stone Overburden
Vol Soil
———— -— _— —--q —_— — -
Length | Wadth | Depth
From | To : ' Cum o eum | 10% cum
ot mmi mmt
.’ —
310,00 | 30830 | 160.00 | 6600 150 | 15%40.00 0.00 0.00 13840,00
202021 [30850 | 307.00 | 15900 | 64.00 | 150 | 1526400 | 1373760 | 152640 0.00
i - =
0700 | 0400 | 4000 | S7.00 | 300 | 684000 | 615600 63400 .00
Total == 3794400 | 1989360 | 221040 | 15K40.00

will reach from 307 - 301 m. as per table given below.

Second year: (2021 - 22)

APPROVED

In this plan period arca will be developed in two benches productions of 3m
height. The advancement will be in the lateral direction, during this vear RL

ROM, ] T e |
Your Bencl Level Hench dimensions Stone Overburden
Vol Sail
. Tk 1 B —
Length | Width h
From To o i Cum D0 cum 10% cum
| inmi Inmi inm
e :i'noo 30400 | T12.00 | S7.00 | 300 | 1915200 | 1723680 191530 0.00
2 - 232 | e il LEOAS
0400 | 30100 20.50 S0.00 3.00 JTIN0 | 236750 307 50 ‘ 0on
Toml | 22237.00 | 2000830 4 2222 7b"’l 000
= t ! ]
AMIT ENA
RQP/DGM P/32/20173

et ————

Prepared by: Amit Saxena, RQP (Reg. No. RQP/DGMMP /32/2013)

accepts the LEGAL responsibility

T & ACCURATE. ——
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No. (1
MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
OF

- AMODA STONE (GITTI) QUARRY

Third year: (2022 - 23)

r

In this plan period area will be developed in two benches productions of 3m
height. The advancement will be in the lateral direction, during this year RL
will reach tmm 304 - 298 m. as per table given below,

— e e ROM, Wlack
Year Beneh Level Bench dimensions Vel Stone | Overburden | Seil
e Lengih | Widih | Depih
I'rom To in . ’ i my inmt Cum | 90%cum 10% cum
- :3.‘. 30400 | 301,00 (12430 | 5000 | 300 IBG75.00 | 1680750 |  1867.50 000
301,00 | 29800 | 2750 | 4300 | 300 547,50 | 319278 35478 000
i = — 3 2235250 | 2000025 | 223235 0,00

Fourth year: (2023 - 24)

In this plan period area will be developed in two benches pM E ons
height. The advancement will be in the lateral direction, during this year RL
will reach from 301 —295 m. as per table given below.

ROVED

In this plan period area will be developed in three benches productions of
3m height. The advancement will be'in the lateral direction, during this year
R1. will reach from 298 — 289 m. as per table given below.

' Prepared by: Amit Saxena, RQP (Reg, No. RQP/DGMMP/32/2013)
mumm Bohra Ganeshji, Udaipur (Rajasthan) Mobile: 098291-61803

RQP/DG MP/32/2013

ent Details) Uploaded in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
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ROM, Rlack:
Yewr Bench Lovel Banoh dimensione Vol Stone | Overbarden | Soil
I Tength | Width | Depth | TS5

From To o It it Cum S0% com 10% cum
e 30000 | 298,00 | 11050 | 4300 T roo 14254-5(? L 12829005 192545 .00
S S [ e e e SR e e
Total 22128.50 I 19924 .65 221385 (.00

= Five year: (2024 - 25)

ining) accepts the LEGAL responsibility .
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ROM, { ‘Black |
Year | Bench Level Bench dimensions Vol Stone | Overburden | Seil | :
' Length | Widih | Dspih Sl i ZESE

from | Yo | inmt | inms | (nmt Cum | 90%cum | 10%cum .
20500 [ 29500 | S800 | 3640 | 300 | 626400 | 563760 | 62640 | 040 |
200025 29500 | 29200 | 12400 | 2900 | 300 | 1078800 | 970930 | We0| 040
29200 | 78900 | 1900 | 2200 | 300 | 321400 | 4692.60| 52140 000 |
Total 2236600 | 2003940 222660 |  0.00

| During the ensuing the plan period 1,0400 hect. area including previously mine

out pit, will be developed with RL of 310M (average 21 M depth) with &

) rectangular shape 4t the top of the lease. Ground water seepage will not
. encounter because the proposals are given at the top-:oﬁmmran'd .gromd'iwater

d table 40M below the _surf‘accgroundflc,v_c!.

| AMIT BAXENA
RQP/DGMMP/S2/2013

w >
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M
. MINING PLAN & noou:s'm MINE CLOSURE PLAN
{ ——— AMODA STONE lgml SUAM'

YEAR WISE l)liVF.l,OPMh'N'l' AND PLANING

et | Bench tevel [ Bench dimensions | DEPTH | Rom, Vol |  Stone | Overburden Bm
from | Yo | tengthm | widthm | M Cum | 90%cum | 10% eum
31000 | 30850 | 16000 | 6600 | 150 | 1584000 | 000 | 000 | 1584000
#0203x | 30830 | 307.00 | 15900 | 6400 | 150 | 1526400 | 1373760 | 1526.40 000
| 30700 | 30400 | 4000 | s$700 | 3.00 | 6840.00 515600 | 58400 | (000
- l’%‘“ — o isredio] 1989360 | 221040 | 1584000
d . el L E -
202122 [ 20000 | 30400 | 1200 | S7.00 | 300 | 1915200 | 1723680 | 1915.20 _.000
B L | 30800 | 30100 | 2050 | 5000 | 3.00 | 307500 | 2767.50 | 307.50 0.00
| - TOTAL 22227.00 | 2000430 | 2222.70 0.00
200773 20400 | 301.00 | 12450 | 5000 | 300 | 18675.00 | 16807.50 | 1867.50 0.00
\ 30100 | 298.00 | 2750 4300 | 300 | 354750 | 319275 | 35475 0.00
' — ToTAL | 2222250 | 20000.25 | 2222.25 0.00
5 20337z | 20100 | 298.00 | 11050 | 4300 | 3.00 | 1425450 | 12829.05 | 1425.45 0.00
|~ | 29800 [ 20500 [ 7300 3600 | 300 | 788400 | 709560 | 788.40 0.00
[ TOTAL 2213850 | 19924.65 | 221385 0.00
|
| 29800 | 20500 | S800 | 3600 | 300 | 626400 | 563760 | 62640 0.00
202425 | 295.00 | 292.00 | 124.00 2900 | 300 | 1078800 | 970920 | 1078.80 0.00
1 292.00 | 289,00 | 79,00 2200 | 3.00 | 521400 | 469260 | 521.40 0.00
TOTAL 22266.00 | 20039.40 | 2226.60 0.00 |
| E G. TOTAL 126798.00 | 99862.20 | 1109550 | 1584000
6.1 Scheme of mining is to be done durmg next-five year period

AMIT SAKE
RQP/DGMMF732/201 2

responsibility
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‘ Prepared by; Amit Saxena, RQP (Reg. No. mm)cmm/zom
Adress 12, Vinaywl Negar Bohrn Ganesh, Udapur (Rajsthan

|_'_.$ Y !‘Im
/

/

A

oaded in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
41 GAL

Year Prodﬁction(Cum) Overburden{Cum)

=) 90% from R.OM 10% from R.O.M.
~ 2025-26 ~20000.00 E -

2026 -27 20000,00 L 22220790 e, i

2027 - 28 20000.00 2222.32 |

2028 - 29 2000000 2222.22

29 - 30 231 20000,00 | 222222 |

Total ~ 100000.00 11111.10



MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
5 A

‘ 7. Safety Measures to be adopted at the mine.
- 7.1 Incidents and accidents likely to take place in the course of proposed
mining and proposed safety measures.

" Mining is a hazardous operation, If due care is not taken, various type of
i accident may take place.

Likely incidents and accidents:

(1) Accidents in the course of playing on vehicle on the road.

(i1)  Sudden breaking of drill rods during drilling
' (iii)  Dust hazard while drilling.

(iv)  Accidents due to flying rocks in the course of blasting

(v) Hearing loss cause by rock drilling and heavy earth moving

machinery.

(vi) Likely accident during loading of rock in to dumper.

\ (vii) Accidents while unloading. SIW

(viii) Accidents at the crushing unit. :
| APPRGVED

Safety Measures:

(i) Adeqguate arrangement for dust separation by sprinkling the water
on the haulage road.

(i1) Proper maintains of drilling machines and all other mining

machineries
(i) Regular checking of drilling rods for detecting cpacks developed in




MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
OF

— AMODA STONE sm ZSIMRRY

(iv) Al statutory provision while carrying out blasting.
(V) Maintaining well cquipped fist stage stations.
(Vi)  Providing first aid kits 10 the supervisor.
(Vi) Making arrangement for ambulances whenever required.
(viii) Providing personal protective devices to the concern persons.
(1X) Maintains of proper road.
(X)  Providing good type of footers to the heavy earth moving
machinery.
7.2 If the depth of the mine is likely to exceed 6.0m from the surface,
description of provisions of MMR, 1961.
Opening notice will be given to the DGMS.
All the provisions as provided under the Mine Act, 1952 and MMR, 1961
will be taken care of.

revEtica
APPROVED

esponsmlllty‘ o
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8. Description of the Conceptual Plan,
| 8.1 Reclamation and rehabilitation in plan period:

The toml' lease area of the mines is 1.40 Hectare, Total mining will be
I confined in 1.0400 hectare area in plan period.

The plantation will be done on green belt area e 03600 hectare in 10
years. The proposed mining plan period is for 5 years period. Therefore, the

plantation area covered in ensuring plan period in the green belt area is
0.3600 hegtare or 3600 m’,

In plan period total 360 plants will be planted in green belt for S year.
Budgetary allocation year wise is piven in table below.

' Proposed Pla_nt?!ion
Year No.of | No. of survived plants | Budget allocated
foa plants | (80%survivalrate)  in Rs/
(2020-21] 72" | 58 e 18600
2021=22[" 7% | 58 18000
=2 = ok 18000 |
2033 24| 7 . BEa 18000 |
2024-25] 72 58 18000
Total | 360 | 2000 | 50000]

*The compensation of the remaining 20% non- surviving will

be done by re-plantation.
MoIniRe
| APPROVED
AMITAAXENA

RQP/DGMMP/I2/2852

'M
\ Prepared Amit Saxena, RQP (Reg. No. RQP/DGMMP/32/2013)
Address: 12, Mﬂk :’n‘prg Bohra Ganeshjl, Udaipur (Rajasthan) Mobile: 09829161803

etails) Uploaded in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
ccepts the LEGAL responsibility

RRECT & ACCURATE. 57
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'MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN

9. Disposal of the waste material and the mineral reject.

The life of the mine is expected 1o be about 14 years.

The overburden removed and the mineral rejects in mining will find use in
the local villages for construction of boundary wall, road repair etc. thus,
after completion of mining operation there will be no overburden dump

within the lease hold. Hence it will not be possible to backfill the excavated
portion.

The excavated portion will be converted into a water reservoir which will be
used for local people. The excavated portion will be properly fenced off in

accordance with the provision made by the Directorate General of Mine
Safety Dhanbad

By the time the excavation is completed, about — 100 trees will have been
planted along the boundary barricr.

Thus, properly fenced off pit and garland type of plantation will add to the
aesthetic duty of the area.

As stated under 8.No.8, there will be no problem of disposal of either waste

or mineral reject. since they will find use in the local villages in construction

of wall, roads, etc.

AMIT ghxena  HOPn
aop/ocmmnz/zosA '




MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
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T— AMODA STONE lGﬂ"ﬂI SUAIRV

10. Use of the mineral and its processing.

10.1 Information regarding its use,

Although basalt is not a rock of economic importance, it is quit suitable as
road metal and concrete for RCC work. Being a material of low vale, it

cannot be transported to far places. Thus, its use is limited within the

district or the nearby district.

10.2 Whether processing of the mineral will take place within the lease

hold or outside the lease hold:

The blasted material obfained from the mine is required to be crushed form

‘-

being used as road metal, ete, The crushing unit is proposed to be installed

i within the lease hold itself.

AMTUAB ANEAA

d in XGN on 12/03/2022 17:57:32 from IP No: 49.35.130.183.
e LEC esponsibility
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MINING PLAN & PROGRESSIVE MINE CLOSURE PLAN
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——— AMODA STONE ’Gl"l'l'n SUARRY

11. Measures for Environmental protection.
L1.1 Assessment of likely impact of mining on forest, Jand and environment
(Water, Air and Noise pollution) and mitigation measures,
11.1.a Impact on Air Quality: Mining operations and associated activitics
generally cause air pollution and the major air pollutant is the suspended
particulate matter. Most of the air pollution problems are due to fugitive dust

emissions. Dust emissions are more prominent in opeacast mines in

comparison to underground mines.

The intensity of dust generation in the mining is influenced by factors such

as hardness of rock, mining technology and material handling etc,
11.1.b Air Pollution Mitigation Measures:
i. General water praying on road surface 10 bind the dust,
ii. Restriction of vehicle speed,
iii.  Washing of tractors wheels or body at regular intervals,
iv. Loading and unloading in the area protected from wind, a
v. Minimizing of drop heights, APPROVED
vi. Use of proper sheet to.cover loaded vehicles,
vii.  Surfacing the internal roads.

Application of water sprays o maisten transported materials,

ViiL

ix. Fffective water sprays for dust suppression during blasting,

x. Maintaining cOMpaciness, gradient and drainage of hapl roads;

xi. Developing green beltand plantation at site.

AMIT|SAXENA
RQP/DGMMP/32/2013
e 4 by: Amit Saxena, eg. No, RQP/DGMMP/32/2013)
Prepared by: Amit RQP (Reg. N 2 B S

Address: 12, Vinayak Nagar, Bohra Ganeshji, Udaipur (Ra

e —.—— ———

CT & ACCURATE.
25
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a) 1Ll Impact on Water Quality; No adverse effect is expected on
surface water, as there is now water reservoir, river or any other source
near mining area. Ground water is not likely to be affected, as the

mining will not intersect watgr table. There will be o significant effect

over the quality of ground water as mineral gitti insoluble in water and

are non — toxic.

11.2 Information related to provisions made under rule 50 of the Madhya
Pradesh Minor Minerals Rules, 1996,

According to rule 50 of the Madhya Pradesh Minor Mineral Rules;
1996 lease mining area will obey following rule:-

a.

Mine leased party will take permission before mining Irom
pollution control board of Madhya Pradesh regarding air and water
following condition,

Mining process will not disturb the old water channel and water
resource passing by near lease area and ensure to conserve it.

The mining process will restrict up to underground water table.
According ta environmental management plan/mining plan, top soil
will be conserved temporally.

There will be water sparkling on the point of crusher unioading
according 1o the perimerter given by state potlution control board.

The following adequate precaution will take related blasting and
destructed boulder/stone.

The following precaution will take 10 ensure that there will be no
structural change of nearby area because blasting in mining

Process.
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h. To ensure safety of worker, there will be necessary safety training
will be provided to worker,

i The mining process will be done according to the mining
scheme/mining plan‘environmental management by mining lease
holder.

AMIT SAXENA
RQP/OGMMP32/201 3

</ <

mm Mmmrmmmnom

on 12/03/2022 17:57:32 from 1P No: 49.35.130.183.
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12. Disaster Management.
a) The disaster in the mine is possible due to failure in adhering to safety
and regulatory provisions applicable to mining. Keeping in view the
| safety requirement during operation and maintenance phases, the
proponent formulates safety policies within the following provisions-
b) To allocate sufficient resources for maintaining safe and healthy
condition of work;
¢) To take steps for ensuring that all known safety provisions are
considered in the design, operation and maintenance of mining

machinery, auxiliary machinery and maintenance equipment.

d) To ensure safety training and instructions to all employees under Mines
Vocational Training Rules.
¢) To provide protective equipment, safety appliances and clothing and to

enforce/ensure their proper use.

AMIT NA
RQP/DGMMP/32/2013

-
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13. Mine Closure Plan.

13.1 Information regarding land use pattern, Environmental Impact

Assessment ete,
Reclamation and rehabilitation of mined out land are most important
post mining activities. The muning lease area is having soil top and
overburden, The quarry lease is a gentle sloping elongated hillock.
Overburden and generated reject materials will be user near the lease
boundary for plantation purpose and overburden material use for lease
arca road repanng. Reclamation operation will be commencing after
attaining the optimum depth. The following plantation will be done on
the outer reserved area of mine according to mine rule

13.1.1 Final use of the mining area.
As per the order of Hon'ble supréme court in wnt petition (¢) no.
11472014, after completion of lease persod area under quarry lease wall

be restored so that grass and other quarry tetion can grow within the.

arca under lease. qﬁ

APPROVED

P -c.m-nwmm
RQ(R yur (Rajasth )NWM”MM

A. Prq

B.14 ‘
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13.1.2 Environmental Impact Assessment and mitigation measures,

|

The excavated mine is large pit which caused to accidental closure so
the following mined area will be converted into water reservoir with
safety fence. Safety procedure should be 1aking according to mine rale.

13.1.3 Detailed description of land use of the mining area at the end of the

period.

'?\o—[ Particulars | Present area in At the end of b'lnn
|’ | | (heet.) period (heet.)
tT | Mined outarea (pit) | _ 00000 | T 1.0400 |
2. i._.. Water reservoir <83 'ﬁ_ 7T7 T 0.0000 |
{3. | Plantation area APP OVEB - T 0.3600]

4. Unused 1.4000 0.0000
l Total *—lsﬁwn'] Tl 1.4000 |

“%This area is not calculated

Extent of area‘- In total plan period 1109580 cum overburden gencrated in use for
construction of lease area approach road.
In total plan period 15840.00 cum of soil generated in use for Plantation & other
work.

13.1.4 Information regarding afforestation and land improvement/up-

gradation.
33% of the mining lease srea will be reclaimed by plantation.

13.2 Information regarding financial assurance/security.

Rs 15000 per hectare will be submitted by the quarry lease owner in favour

AMIY S
RO/ AXENA
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14. Description of the annexure to the Mining Plan.

4.1 Photocopy of the Registration Certificate of the RQP.
14.2 Consent Jetter issued by the lessee to the RQP for the preparation of the
Mining Plan.

14.3 Declaration Certificate by the RQP,

(Affit Saxena)
ROQP/DGMMP/32/2013

|




Regional oftice

An nexu re-06 M.P. Pollution Control Board
17 - Bharatpuri, Ujjain

Consent Order

Tele : 0734- 2510984

RED-SMALL CTE-Fresh CONSENT NO: *** PCB ID: 147272

Outward No0:18476,05/06/2022 Consent No:CTE-102033
NO: /MPPCB/UJJ

To,
M/s. Maa Rewa Stone Crusher (Mining),
Khaara No 157/1, Village Amoda,
Tehsil: Kannod, Dist : Dewas (M.P.)

Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act,1974 under section 21
of the Air (Prevention & Control of Pollution) Act,1981
Ref: Your Consent to Establish Application Receipt No. 1131165 Dt. 06/05/2022

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution)
Act,1974 under section 21 of the Air (Prevention & Control of Pollution) Act,1981 and without reducing your responsibilities under
the said Acts in any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities
at Khaara No 157/1, Village Amoda, Tehsil: Kannod, Dist : Dewas (M.P.)

SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Khaara No 157/1, Village Amoda, Tehsil: Kannod, Dist : Dewas (M.P.)

b. The capital investment in lakhs: Rs. 7

c. Lease area 1.4 hat
d. Product & Production Capacity:

S.No. Product ‘ Qty / year
1.
STONE QUARRY 20000.0MT?
(OPEN CAST & SEMI MECHANIZED METHOD) (Twenty thousand cubic meter per year)

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned
above. For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before
the expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for
operation from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

P RERp—— Signature Nog Verified Mo
p TN Digitally Signed'p¥ : s
H.K.TIWARI,E-E.
Prptaly Sim = Andise Date: 05/06/2022 10:42:43 PM HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # PKEVXCOS5G

67

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page:1/5




Consent Order Regional office
M.P. Pollution Control Board

17 - Bharatpuri, Ujjain

Tele : 0734- 2510984

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.200 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/1.
Suspended Solids Not exceed 100 mg/I. Chlorides Not exceed 1000 mg/I.
BOD 3 Days 270C Not exceed 30 mgl/l.

Ccob Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment ;- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/I.
BOD 3 Days 270C Not exceed 30 mgl/l.
COD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.

NOX-Amb 80.000 MICROG/M3, SO2-Amb 80.000 MICROG/M3, PM 2.5 (Ambient) 100.000 , pH 9.000 pH Units, Chemical

Oxygen Demand 30.000 mg/l, Oil & Grease 5.000 mg/l, B.O.D (3 Days 270C) 30.000 mg/I

Sr | Water Code (Qty in klpd - Kilo Ltr per Day) | WC : 1.500 WWG : 0.200 Water Source
1 | Domestic Purpose 0.500 0.200 Tankers
2 | Mnfg Process 1.000 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. The Consent does not authorize or approve the Construction of any physical structures or facilities or the undertaking of
any work in any water course or within its high flood level (HFL) area

9. The specific effluent limitations and pollution control systems applicable to the discharge permitted herein are set forth as
above conditions.

10. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

Consent No:CTE-102033

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.

Page: 2/5
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Consent Order Regional office
M.P. Pollution Control Board

17 - Bharatpuri, Ujjain

Tele : 0734- 2510984

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

11. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.
ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(if) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

12. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

13. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

14. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

15. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&T M)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

16. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

17. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

18. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly
on quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated:
16/11/09. Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pug/m?3 (PM10 pg/m? 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/m3 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pg/m?3

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m?

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. Industry/Unit shall provide with each stack port hole with safe platform of 1 meter width with support & spiral ladder/
Stepped ladder with hand rail up to monitoring platform as per specifications given in part-111 emission regulation of CPCB.
In no case monkey ladder shall be allowed as stack monitoring facility.

5. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

6. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

7. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

8. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

9. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions and as stated in below.

Additional Air condition:--

1. Industry shall take effective steps for tree plantation as per the mining plan.
2. Industry shall comply all the conditions mentioned in the Environment Clearance letter issued by MP SEIAA/DEIAA.
3. Industry shall make arrangement of boundary/wire fencing all around of mining (query) area before production

Consent No:CTE-102033 70

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number. Page: 4/5




Consent Order Regional office
M.P. Pollution Control Board

17 - Bharatpuri, Ujjain

Tele : 0734- 2510984

GENERAL CONDITIONS:

1. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative,
upon the representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be
kept under the terms and conditions of this Consent.
¢. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.

2. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

3. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

4. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 or Authorization
under the provisions of Hazardous and other Waste (Management & Transboundary movement) Rules 2016 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

6. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

7. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

8. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

9. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

10. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

11. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

For and on behalf of

M.P ard
€ oiwing pem DAL f A
(hgrtay Sigm with Aadhda HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # PKEVXCOS5G
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RED-SMALL CCA-Fresh CONSENT NO: *** PCB ID: 147272
Outward No:-19360,07/01/2023 - AW-
NO: /MPPCB/UJJ Consent No:AW-108661
To, .
The Occupier,
M/s. Maa Rewa Stone Crusher (Minin
KHASARA NO 157/1, AMODA,
City : Amoda, Tal - Kannod,
Dist : Dewas(M.P.)
Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under section
21 of the Air (Prevention & Control of Pollution) Act,1981
Ref:

Your Consent to Operate Application Receipt No. 1233903 Dt. 12/12/2022.

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 31/12/2027, subject to the fulfillment of the terms & conditions,

enclosed with this letter.

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: KHASARA NO 157/1, AMODA , Amoda, Kannod, Dewas
b. The capital investment in lakhs: Rs. 7 (1.40 Hectare)
¢. Product & Production Capacity:

Product \
| STONE QUARRY (OPEN CAST & SEMI MECHANIZED METHOD) |

Production Capacity / year

20000.00 Cubic Meter

Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 31/12/2027 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

e.

Sending e UL Signature N_O;-V rified
Digitally Signed p¥ :
H.K.TIWARI,
PR P i Aaiva Date: 07/01/2
(Organic Authentication on AADHAR from UIDAI Server)
TPAV # D31S2CH15G

3 05:49:35 PM

-

HEMANT KUAMR TIWARI
Regional Officer

72

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.

Page:1/5



Consent Order M.P. Pollution Control Board - Ujjain
17 - Bharatpuri, Ujjain
UJJAIN

UJJAIN

Tele : 0734- 2510984

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 .-
1. The daily quantity of trade effluent at out fall of the unit shall not exceed 0.000 KL/day, and the daily quantity of sewage
at out fall of the unit shall not exceed 0.200 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/1.
Suspended Solids Not exceed 100 mgl/I. Chlorides Not exceed 1000 mg/I.
BODs Days 27 °C Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment ;- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/I.
BODs Days 27 °C Not exceed 30 mgl/l.
COoD Not exceed 250 mg/l.
Oil and grease Not exceed 10 mg/l.
Sr | Water Code (Qty in klpd - Kilo Ltr per Day) WC : 1500 | WWG : 0.200 Water Source
1 | Domestic Purpose 0.500 0.200 Tankers
2 | Mnfg Process 1.000 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

9. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
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ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

14. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the
proposal submitted to the Board with reference to generation of emission and same shall be operated & maintained
continuously so as to achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Control equipment to be installed P.M, SOX, NOX
height(mtrs) (mg/NM3)
Material Handling na \ 0 Green Belt, Water Scrubber SPM - 600 pg/m?

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09.
Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m?3 (PM10 pg/m?3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pg/m? (PM2.5 pg/m?3 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m?

d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pg/m?3

e. Carbon Monoxide [CQO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions. (Minimum number of plants to be planted by the unit:-100).

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the
representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be
kept under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.
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4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

11. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

12. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Control of Pollution) Act, 1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use

any outlet for the discharge of effluent and gaseous emission.

For and on behalf of

M. oard
e eeding Mem LD / , 2
(hgtaky Sigm with Aadhds HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer
TPAV # D31S2CH15G
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Consent Order

M.P. Pollution Control Board - Ujjain
17 - Bharatpuri, Ujjain

UJJAIN
Annexure-10 OIIAIN
Tele : 0734- 2510984
RED-SMALL CTE-Fresh CONSENT NO: *** PCB ID: 147468
Outward No0:19315,27/12/2022 Consent No:CTE-108210
NO: /MPPCB/UJJ
To,
The Occupier,
M/s, Maa Rewa Stone Crusher,
KHASARA NO 138/3, VILLAGE KAVLASA,
City - Pipalyarao, Tal - Dewas,
Dist — Dewas(M.P.)
Subject: Grant of Consent to Establish under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under section
21 of the Air (Prevention & Control of Pollution) Act, 1981.
Ref:

Your Consent to Establish Application Receipt No. 1257032 Dt. 12/12/2022.

Without prejudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under
section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and without reducing your responsibilities under the said Acts in

any way, this is to inform you that this Board grants Consent to Establish for setting up of an industrial plant/activities at KHASARA
NO 138/3, VILLAGE KAVLASA , Pipalyarao, Dist — Dewas(M.P.).

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: KHASARA NO 138/3, VILLAGE KAVLASA , Pipalyarao, Dist — Dewas(M.P.)
b. The capital investment in lakhs: Rs. 40
¢. Product & Production Capacity:
Product \ Production Capacity / year for Establishment
| STONE CRUSHING | 20000.00 Cubic meter

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions mentioned above.
For this purpose you shall have to make an application to this Board in the prescribed proforma at least two months before the

expected date of commissioning of your industry. The applicant shall not operate the unit without obtaining consent for operation
from the Board and shall not bring in to use any out let for the discharge of effluent and gaseous emission.

Enclosures:-

* Conditions under Water Act
* Conditions under Air Act
* General conditions

€ sing pem I Signature N_O’LV rified 2

Digitally Signed'p# : =

H.K.TIWARI,

Pty Pen & Aalius Date: 27/12/2

(Organic Authentication on AADHAR from UIDAI Server)
TPAV # WYYW5WH977

> 04:38:02 PM HEMANT KUAMR TIWARI
Regional Officer
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Consent Order M.P. Pollution Control Board - Ujjain
17 - Bharatpuri, Ujjain
UJJAIN

UJJAIN

Tele : 0734- 2510984

CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 .-
1. The daily quantity of trade effluent at out fall of the unit shall be nil and the daily quantity of sewage at out fall of the unit
shall not exceed 0.200 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/l.
Suspended Solids Not exceed 100 mg/l. Chlorides Not exceed 1000 mg/l.
BOD 3 Days 270C Not exceed 30 mg/l.

Ccob Not exceed 250 mg/l.

Oil and grease Not exceed 10 mgl/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0
Suspended Solids Not exceed 100 mg/l.
BOD 3 Days 270C Not exceed 30 myl/l.
Ccob Not exceed 250 mg/l.
Oil and grease Not exceed 10 mgl/l.
Sr | Water Code (Qty in kipd - Kilo Ltr per Day) WC : 3500 | WWG : 0.200 Water Source
1 | Domestic Purpose 0.500 0.200 Tankers
2 | Mnfg Process 3.000 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

9. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this
Consent.

Consent No:CTE-108210
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Tele : 0734- 2510984

ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iif)Who performed the analysis?

(iv)The analytical techniques or methods used and

(v)The result of all required analysis
iii. the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such monitoring
in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed by the
Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

14. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Mine management shall submit the information online through XGN in reference to compliance of consent conditions.

Consent No:CTE-108210 83
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Consent Order M.P. Pollution Control Board - Ujjain
17 - Bharatpuri, Ujjain
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Tele : 0734- 2510984

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 .-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments as per the proposal
submitted to the Board with reference to generation of emission and same shall be operated & maintained continuously so as to
achieve the level of pollutants to the following standards:-

Name of section Capacity Stack Control equipment to be installed P.M, SOX, NOX
height(mtrs) (mg/NM3)

Green Belt, Screen Cover, Water Sprinkler, SPM - 600 pg/m?

Stone Crusher 0 Wind Breaking Wall

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09.
Some of the parameters are as follows:

a. Particulate Matter (less than 10 micron) - 100 pg/m3 (PM10 pg/m3 24 hrs. basis)

b. Particulate Matter (less than 2.5 micron) - 60 pug/m3 (PM2.5 pug/m3 24 hrs. basis)

c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/ms3

d. Nitrogen Oxides [NOx] (24 hrs. Basis) - 80 pg/m?

e. Carbon Monoxide [CO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions.

Additional Air condition.:-

1. The crusher management shall provide all air pollution control equipment i.e. covered crushing system, screens at
vibrator, water sprinklers system at crushing and zero gitti drop points to suppress dust particles and provide wind

braking wall front of grading conveyor belts before application for CCA fresh.

2. Unit shall install appropriate air pollution control measures and shall keep all this in running conditions to maintained

SPM 600 Micrograms/Cubic meter measured between 03 meters to 10 meters from any process equipment.

3. Unit shall have to install air pollution control measures as per the standards notified in E(P) Act 1986 for stone

crushers.

4. Industry shall ensure that the distance of crusher unit from nearby residential area/Habitation/School/Educational
Institute etc. shall not be less than 500 meters in any circumstances, failing to which this permission shall be treated as

automatically canceled.

Consent No:CTE-108210
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GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as not
to cause any nuisance/pollution. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal

Dust 0.500 MT Sale to authorized party

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the
representation of credentials:

a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be kept
under the terms and conditions of this Consent.

c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.

d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,

e. To sample at reasonable times any discharge or pollutants.

3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act / Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

11. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

12. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

e . -;-:. g Nem UL / ,

s S ootk Anis HEMANT KEXRR qnpgagt of
(Organic Authentication on AADHAR from UIDAI Server) M.P. Poll®égrichantDffigeard
TPAV # WYYW5WH977
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Consent Order M.P. Pollution Control Board - Ujjain
17 - Bharatpuri, Ujjain

UJJAIN
UJJAIN
Tele : 0734- 2510984
RED-SMALL CCA-Fresh CONSENT NO: *** PCB ID: 147468
Outward No0:19519,09/02/2023 Consent No:AW-109620

NO: /MPPCB/UJJ

To, .
The Occupier,

M/s, Maa Rewa Stone Crusher,

KHASARA NO 138/3, VILLAGE KAVLASA,
Tal : Dewas, Dist : Dewas(M.P.)

Subject: Grant of Consent to Operate under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 & under section
21 of the Air (Prevention & Control of Pollution) Act,1981.

Ref: Your Consent to Operate Application Receipt No. 1258656 Dt. 10/01/2023.

With reference to your above application for consent to operate has been considered under the aforesaid Acts and existing rules therein.
The M. P. Pollution Control Board has agreed to grant consent up to 09/01/2028, subject to the fulfillment of the terms & conditions,
enclosed with this letter and-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: KHASARA NO 138/3, VILLAGE KAVLASA , Pipalyarao, Dewas, Dewas
b. The capital investment in lakhs: Rs. 40

¢. Product & Production Capacity:
Product ‘ Production Capacity/ year
| STONE CRUSHING | 20000.00 Cubic Meter
Note:- For any change in above industry shall obtain fresh consent from the board.

The Validity of the consent is up to 09/01/2028 and has to be renewed before expiry of consent validity. Online application through
XGN with annual license fees in this regard shall be submitted to this office 6 months before expiry of the consent/Authorization.
Board reserves the right to amend/cancel / revoke the above condition in part or whole as and when required.

Enclosures:-
* Conditions under Water Act
* Conditions under Air Act
* General conditions

€ sosSiwing om0 Signature Nof Verified i e
s T Digitally Signed p4 : 3
H.K.TIWARI,E-£.
frotais om =0 dadiss Date: 09/02/2023 03:05:10 PM HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # 8114KU230G

This Certificate generated from xgn.mp.nic.in are valid and does not require physical signatures, the certificate can be validated online from xgn.mp.nic.in using "TPAV" Number.
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CONDITIONS PERTAINING TO WATER (PREVENTION & CONTROL OF POLLUTION) ACT 1974 :-
1. The daily quantity of trade effluent at out fall of the unit shall be nil and the daily quantity of sewage at out fall of the unit
shall not exceed 0.200 KL/day

2. Trade Effluent Treatment:-
The applicant shall provide comprehensive effluent treatment system as per the proposal submitted to the Board and
maintain the same properly to achieve following standards-

pH Between 55-9.0 TDS Not exceed 2100 mg/1.
Suspended Solids Not exceed 100 mgl/I. Chlorides Not exceed 1000 mg/I.
BODs Days 27 °C Not exceed 30 mg/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

For other parameters general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment ;- The applicant shall provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same properly to achieve following standards-

pH Between 55-9.0

Suspended Solids Not exceed 100 mg/I.

BODs Days 27 °C Not exceed 30 mgl/l.

COD Not exceed 250 mg/l.

Oil and grease Not exceed 10 mg/l.

Sr | Water Code (Qty in klpd - Kilo Ltr per Day) WC :3.500 | WWG :0.200 Water Source

Domestic Purpose 0.500 0.200 Tankers
Mnfg Process 3.000 0.000 Tankers

4. The effluent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent shall
be discharged outside of industry/unit premises.

5. Water meter preferably electromagnetic/ultrasonic type with digital flow recording facilities shall be installed separately
for category wise consumption of water for Industrial cooling/boiler feed, mine spray, process & domestic purposes and
data shall be submitted online through XGN monthly patrak/statements. The industry/unit shall also monitor the treated
wastewater flow and report the same online through monthly patrak/statements.

6. Any change in production capacity, process, raw material used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, production increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent application for prior permission of the Board

7. All treatment/control facilities/systems installed or used by the applicant shall be regularly maintained in good working
order and operate effectively/efficiently to achieve compliance of the terms and conditions of this consent

8. Compilation of Monitoring data-

i. Samples and measurements taken to meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of pollutants, all sampling and
analytical methods used to meet the monitoring requirements specified above shall conform to such guidelines unless
otherwise specified sampling and analytical methods shall conform to the latest edition of the Indian Standard specifications
and where it is not specified the guidelines as per standard methods for the examination of Water and Waste latest edition of
the American Public Health Association, New York U.S.A. shall be used.

iii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board.

9. Recording of Monitoring Activities & Results-
i. The applicant shall make and maintain online records of all information resulting from monitoring activities by this

Consent. Consent No:AW-109620 87
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ii. The applicant shall record for each measurement of samples taken pursuant to the requirements of this Consent as
follows:

(i) The date, exact place and time of sampling

(ii) The dates on which analysis were performed

(iii)Who performed the analysis?

(iv)The analytical techniques or methods used and

(V)The result of all required analysis
iii. If the applicant monitors any Pollutant more frequently as is by this Consent he shell include the results of such
monitoring in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed
by the Board. Such increased frequency shall be indicated on the Discharge Monitoring Report Form.
iv. The applicant shall retain for a minimum of 3 years all records of monitoring activities including all records of
Calibration and maintenance of instrumentation and original strip chart regarding continuous monitoring instrumentation.
The period of retention shall be extended during the course of any unresolved litigation regarding the discharge of
pollutants by the applicant or when requested by Central or State Board or the court.

10. Reporting of Monitoring Results:-
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge Monitoring
report on line to the Board.

11. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or other hazardous substances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed to preclude the institution of any legal action nor relive
the applicant from any responsibilities, liabilities, or penalties to which the applicant is or may be subject to clauses.

12. Limitation of visible floating solids and foam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

13. Disposal of Collected Solid waste/sludge-

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste (M&TM)
Rules 2016. And/other Solids Sludges, dirt, silt or other pollutant separated from or resulting from treatment shall be
disposed of in such a manner as to prevent any pollutant from such materials from entering any such water Any live fish,
Shall fish or other animal collected or trapped as a result of intake water screening or treatment may be returned to eaters
body habitat.

14. Provision for Electric Power Failure-

The applicant shall assure to the consent issuing authority that the applicant has installed or provided for an alternative
electric power source sufficient to operate all facilities utilized by the applicant to maintain compliance with the terms and
conditions of the Consent.

15. Prohibition of By pass system of treatment facilities-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms
and conditions of this Consent in prohibited except :

i. where unavoidable to prevent loss of life or severe property damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditions of this Consent. The applicant shall immediately notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specified above for reporting non-compliance.

16. Industry/Institute/mine management shall submit the information online through XGN in reference to compliance of
consent conditions.

Consent No:AW-109620
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CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipments with reference to
generation of emission and same shall be maintained continuously so as to achieve the level of pollutants to the following
standards:-

Name of section Capacity Stack Control equipment installed P.M, SOX, NOX
height(mtrs) (mg/NM3)
Green Belt, Screen Cover, Water

Sprinkler, Wind Breaking Wall, SPM - 600 pg/m?

Process na 0

2. Ambient air quality at the boundary of the industry/unit premises shall be monitored and reported to the Board regularly on
quarterly basis: The Ambient air quality norms are prescribed in MoEF gazette notification no. GSR/826(E), dated: 16/11/09.

Some of the parameters are as follows:
a. Particulate Matter (less than 10 micron) - 100 pug/m?3 (PM10 pg/m? 24 hrs. basis)
b. Particulate Matter (less than 2.5 micron) - 60 pg/m3 (PM2.5 pg/ms3 24 hrs. basis)
c. Sulphur Dioxide [SO2] (24 hrs. Basis) - 80 pg/m3
d. Nitrogen Oxides [NOXx] (24 hrs. Basis) - 80 pg/m?3
e. Carbon Monoxide [CQO] (8 hrs. Basis) - 2000 pg/m3

3. The industry shall take adequate measures for control of noise level generated from industrial activities within the
premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The industry/unit shall make the necessary arrangements for control of the fugitive emission from any source of
emission/section/activities.

5. All other fugitive emission sources such as leakages, seepages, spillages etc shall be ensured to be plugged or sealed or
made airtight to avoid the public nuisance.

6. The industry/ unit shall ensure all necessary arrangements for control of odour nuisance from the industrial activities or
process within premises

7. All the internal roads shall be made pucca to control the fugitive emissions of particulate matter generated due to
transportation and internal movements. Good housekeeping practices shall be adopted to avoid leakages, seepages, spillages
etc.

8. Industry shall take effective steps for extensive tree plantation preferably in 03 rows of the local tree species with
minimum spacing of 2X2 meters within or around the industry/unit premises for general improvement of environmental
conditions. (Minimum number of plants to be planted by the unit:-125)

GENERAL CONDITIONS:

1. The non hazardous solid waste arresting in the industry/unit/unit premises sweeping, etc. be disposed off scientifically so as
not to cause any nuisance/pollution. If required.

Non Hazardous Solid wastes:-

Type of waste Quantity Disposal
Scrap/ Plastic packing material wood, card board, gunny begs etc Sale to authorized party

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Board and/or their authorized representative, upon the

representation of credentials:
a. To inspect raw material stock, manufacturing processes, reactors, premises etc to perform the functions of the Board.
b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be
kept under the terms and conditions of this Consent.
c. To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.
d. To inspect at reasonable times any monitoring equipment or monitoring method required in this Consent: or,
e. To sample at reasonable times any discharge or pollutants.
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3. This consent / authorisation is transferable in nature, in case of any change in ownership / management, the new owner /
partner / directors / proprietor shall immediately apply for the consent with new requisite information.

4. The issuance of this Consent does not convey any property rights in either real or personal property or any exclusive
privileges, nor does it authorise any invasion of personal rights, nor any infringement of Central, State or local laws or
regulations.

5. Industry shall install separate electric metering arrangement for running of pollution control devices and this arrangement
shall be made in such fashion that any non functioning of pollution control devices shall immediately stop electric supply to
the production and shall remain tripped till such time unless the pollution control device/devices are made functional. The
record of electricity consumption for running of pollution control equipment shall be maintained and submitted to the Board
every month

6. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control act, 1981 only and does
not relate to any other Department/Agencies. License required from other Department/Agencies have to be obtained by the
unit separately and have to comply separately as per there Act/ Rules.

7. Balance consent/authorisation fee, if any shall be recoverable by the Board even at a later date.

8. The applicant shall submit such information, forms and fees as required by the board not letter than 180 day prior to the
date of expiration of this consent/authorisation

9. The industry/unit shall establish a separate environmental cell, headed by senior officer of the unit for reporting the
environmental compliances. The industry/ Unit shall submit environmental statement for the previous year ending 31st
March on or before 30th September every year to the Board.

10. Knowingly making any false statement for obtaining consent or compliance of consent conditions shall result in the
imposition of criminal penalties as provided under the section 42(g) of the Water Act or section 38 (g) of the Air Act.

11. After notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whole
or in part during its term for cause including, but not limited to, the following :

(a) Violation of any terms and conditions of this Consent.

(b) Obtaining this Consent by misrepresentation of failure to disclose fully all relevant facts.

(c) A change in any condition that requires temporary or permanent reduction or elimination of the authorized discharge.

12. On violation of any of the above-mentioned conditions the consent granted will automatically be taken as canceled and
necessary action will be initiated against the industry.

Consent/authorization as required under the Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention &
Control of Pollution) Act,1981is granted to your industry subject to fulfillment of all the conditions mentioned above. For
renewal purpose you shall have to make an application to this Board through XGN at least Six months before the date of
expiry of this consent/authorisation. The applicant without valid consent (for operation) of the Board shall not bring in to use

any outlet for the discharge of effluent and gaseous emission.

For and on behalf of
M.P. Pollution Control Board

e ySeading Mew UIDL /Y
¢ MU

(hgtaliy Sign with Andhda HEMANT KUAMR TIWARI
(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # 8114KU230G
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7/10/24. 2:59 PM e-Khanij:Electronic Transit Pass(eTP) A nn eX u re— 1 2

~ Mideral Resources Depactment, Govt, Of Madhya Pradesh
fvisi e e, syt s

»_Khanij

Electronic Transit Pass(eTP)

1. This eTP is valid, for Transportation of declared Mineral QTY on the date & time issued for.
2. The Vehicle registered with MRD for Mineral Transportation & for which this eTP is generated, ma |

the transportation of the specified Mineral QTY. : ERRLRDITSS e for
3. It is mandatory to carry the eTP with the Vehicle during transportation of mineral.

(A)Licence Details & Mineral QTY to be Tranéported:

eTP No: 2311319434 [Date & Time of Transportation: 05/02/2024 1:05PM
Stockist ID: 4094, District: DEWAS,  StockYard Address:: I Area: 0.00 Hect
; Stockist: MAA REWA STONE CRUSHER-SHRI PREMSINGH-GRAM NIMASA TAHSIL SATWAS
| |_Mineral: Gitti [sub Mineral: Gitti lGrade:
| | Mineral QTY: 14.73 Cubic Meter
‘ Purpose: Sale Buyer's Details: MA REWA CONSTRACTION (L&T
| CONSTRUCTION KHAPRAS )
Loading From: GRAM KALVASA TAHSIL KHATEGOAN [Destination To: s
DIST DEWAS(DEWAS, MP ) LOHARDA(DEWAS, MP ) LOHARDA
Distance(Approx): 35 KM, Traveling Duration(Approx): 1:10 Hrs
eTP Generated on: 05/02/2024 1:02PM eTP Valid Upto: 05/02/2024 2:45:00 PM |

(B)Details of Registered Vehicle:

Vehicle No: MP45H0389 | carrier Type: Truck b | Load capacity(in Tonne): 11.64
Registered with RT0: JHABUA State: MADHYA PRADESH

Owner Name & Address: M/S S.R. FERRO ALLOYS-PLOT NO 1-2 AKVN NEAR BSNL OFFICE MEGHNAGAR

| Registered with MRD District: JHABUA [MRD Registraion ID No: 159066 /JHAB/2018 [Date: 07/05/2018

Points to be Noted:

= The authenticity of an eTP may be checked/verified from the website of the department(wwiw.ekhanij.mp.gov.in) using its unique TP NO.
In reference to the gazette notification,issued by the Mineral Resource Department(MRD),GoMP for Prevention of Iilegal Mining,lilegal
Transportation & Storage Rules 2006 dated 6th April 2012,all the Vehicles engaged/being used for mineral transportation are required to be
registered with MRD for Mineral Transportation.
= The procedure of Vehicle Registration is simple & Vehicle Registration may be obtained ONLINE from the Official
website(WWW.ekhanij.mp.gov.in) of the department.
It is mendatory to carry out the documents of Vehicle Registration,with the vehicle during transportation of mineral,
Overloading a Vehicle is against the transportation rules. Use the Vehicle to transport the Mineral Quantity as per its foading capacity.
The Amount paid for booked mineral QTY, includes Royalty,DMF,NMET and Income Tax as applicable for the Lease.
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